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MR. CHATRMAN: The House is adjourned to meet at 12.30 p.m.
The House then adjoumed at eighteen minutes past twelve of the clock.

The House reassembled at thirty minutes past twelve of the clock,
MR. CHAIRMAN in the Chair:

GOVERNMENT BILLS — Contd.

The Constitution (Scheduled Tribes) Order (Third Amendment) Bill, 2019

MR. CHAIRMAN: Hon. Members, there seems to be some communication gap

and misunderstanding. So, I am not proceeding with the Consumer Protection Bill, 2018.

Now, Shri Jual Oram to move a motion for consideration of the Constitution (Scheduled
Tribes) Order (Third Amendment) Bill, 2019.
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The question was proposed.
MR. CHATRMAN: Now, the question 1s:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950, for
mclusion of certain communities in the list of Scheduled Tribes in relation to the
State of Arunachal Pradesh, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we shall take up Clause-by-Clause consideration of the

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill
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MR. CHAIRMAN: Now, Shri Jual Oram to move that the Bill be passed. I only
suggest you to mention as to what those three tribes are. You just mention it in one line

because the media and others may misunderstand it.
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Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted

MR. CHAIRMAN: Now, the National Institutes of Food Technology,
Entrepreneurship and Management Bill, 2019, Shrimati Harsimrat Kaur Badal. This is

for introduction only.

The National Institutes of Food Technology, Entrepreneurship and
Management Bill, 2019

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRIMATI
HARSIMRAT KAUR BADAL): Sir, I move for leave to introduce a Bill to declare
certain institutions of Food Technology, Entrepreneurship and Management to be the
Institutions of national importance and to provide for instructions and research in food
technology, entrepreneurship and management and for the advancement of learning and
dissemination of knowledge in such branches and for matters connected therewith or

meidental thereto.

The question was put and the motion was adopted.
SHRIMATI HARSIMRAT KAUR BADAL: Sir, I introduce the Bill.

MR. CHATRMAN: Why this introduction was allowed is because Members should
understand that once it is allowed, [ can refer it to the Standing Committee so that they
can go ahead with the discussion. That is the purpose of introduction of Bills. Thank you,

my dear Members.



